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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE,
CHENNAI

0.A.NO. 113 OF 2021(SZ)

IN THE MATTER OF:

TRIBUNAL ON ITS OWN MOTION SUO
MOTU BASED ON THE NEWS ITEM
PUBLISHED IN THE TIMES OF INDIA
NEWSPAPER, CHENNALI EDITION, DATED
27.042021 UNDER THE CAPTION
“DUMPING OF GARBAGE IN

THALAMBUR LAKE: LOCALS WRITE TO
DISTRICT COLLECTOR”

AND

THE PRINCIPAL SECRETARY TO
GOVERNMENT, PUBLIC WORKS
DEPARTMENT & ORS

...Respondents 1-10

AFFIDAVIT ON BEHALF OF RESPONDENT NO. 9

I, S. Kannan, s/o K. Sethuraman, aged about 68 years, having my address at H-
14, Arihant Heirloom, Thazhambur Main Road, Thazhambur — 600 130, do

hereby solemnly state as follows:

1. T'am the Authorized Signatory of Respondent No. 9. I am well aware of the

facts of the case, and am competent to swear to the present Affidavit.

2. The present Affidavit is being filed to highlight and summarize all the
measures taken by the residents of Respondent no. 9 for protection of the

Thazambur lake.
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Y
A BIRD'S EYE VIEW OF THE KEY MILESTONES ACHIEVED B

RESPONDENT NOS. 9 AND 10 OVER THE PAST YEAR

n very pro-active in

3. As a community, Respondent Nos. 9 and 10 have bee
crusading for the health and safety of their natural envi
especially on the protection of the lake Thazambur. Mind
lack of waste management infrastructure, Respondent No
themselves embarked on Wet and Solid Waste segregat
2022. The efforts of the residents have yielded wonderful results in the last
eight (8) Months.

ronment, focusing
ful of the issue of
s. 9 and 10 have

ion since March

4. The key milestones achieved by Respondent Nos. 9 and 10 are

enumerated hereinbelow:

a. Over 1.6 tons of wet waste (Vegetable & Fruit) delivered to local farm

for further use.

b. Recycled over 0.75 Tons of recyclable waste such as plastic and

cardboard.
c. Recycled over 0.5 Tons of E-waste.
d. Donated over 6 Truckloads of Clothes, Luggage, Toys etc. to Goonj.
e. Planted 1000+ Palm trees around the Thazhambur Lake

f. 100% of water is recycled in STP and 80% is used internally for

Garden areas.
g. Stopped issuance of plastic bags in the local stores.

h. Restoration of Lake Thazambur to pristine condition and return of

natural flora and fauna in its vicinity.
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B STEPS TAKEN By RESPONDENT NOS. 9 AND 10 PURSUANT TO
THIS HON’BLE TRIBUNAL'S ORDER OF 13.05.2022

5. By the Order of 13.05.2022, this Hon’ble Tribunal was pleased to direct the
District Collector to constitute a committee/ convene a meeting of the local
authorities as also Respondent Nos. 9 and 10 to work out a solution for
garbage dumping in the area. The relevant portion of the Order of this

Hon’ble Tribunal dated 20, 12.2022 is being extracted hereinbelow:

“3. Inview of the increasing issues of solid waste management especially
in periurban areas due to sudden explosion of households in erstwhile
rural villages, time has come for the Town Planning Authorities, while
granting approvals and building permits, they should also take care of
the waste that is likely to be generated by the residents and provide
appropriate solutions and impose necessary conditions. The DTCP
should also file a report on what measures they have taken/proposed to
address this emerging issue. The District Collector can also join hands
with the local authorities and with the help of the waste generators, in
this case apartment owners themselves, can identify an alternative site
and streamline dumping of garbage by ensuring segregation at source
Jfor which Committee may be constituted with all stakeholders including
the Apartment Welfare Associations and convene a meeting to find a
solution to the problem. In this regard the District Collector, Pollution
Control Board as well as applicant in IA No. 58/2022 are directed to
give their appropriate suggestions and workable measures and be a role
model for existing as well as forthcoming residential apartments on the
outskirts of the Chennai Metropolitan and other corporation areas.”

(emphasis added)

6. The efforts of Respondent Nos. 9 and 10 in this regard, pursuant to this
Hon’ble Tribunal’s order of 13.05.2022 are detailed hereinbelow:
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(" Meeting with the Panchayat President on 11.06.2022

Immediately after this Hon’ble Tribunal’s order of 13.05.2022, Respondent
Nos. 9 and 10 set up, and held a meeting with the Local Panchayat President,
Sh. Munusami on 11.06.2022. Respondent Nos. 9 and 10 highlighted the
difficulties faced by the residents of Thazhambur on account of the
continued dumping and occasional burning of garbage around the
Thazhambur Lake (“Lake”). Respondent Nos. 9 and 10 requested the
President to use his good offices to impress upon the Block Development
Officer (“BDO”) and the revenue authorities, the need to allocate a different
parcel of land to shift the dumpyard. Respondent Nos. 9 and 10 also
emphasized that it would be necessary to do so before the onset of the
monsoon, to avoid waste being washed into the Lake. The President assured
Respondent Nos. 9 and 10 that he was already working on shifting the
dumpyard and that the same would be completed soon. Respondent Nos. 9
and 10 also discussed the waste management measures being undertaken by
the apartment complexes, in view of the Panchayat stopping collection of
waste from the apartment complexes, owing to them being bulk generators
of waste. The President was also briefed on the sewage water treatment
processing. Copies of some photographs of the meeting with the President
of the Thazhambur Village Panchayat are being annexed herewith as

Annexure — 1.

(IT) Letter dated 14.06.2022 issued to the District Collector requesting

for a meeting

Immediately thereafter, Respondent Nos. 9 and 10, through their counsel,
addressed a letter to the District Collector on 14.06.2022, with a copy to the

Thazhambur Village Panchayat and the Tamil Nadu Pollutioxf?@"@.\{wd
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(INPCB?), requesting for a meeting of all concerned stakeholders to be
convened as per this Hon'ble Tribunal’s order of 13.05.2022. A copy of the
letter dated 14,06 2027 is being annexed herewith as Annexure — 2.

Respondent Nos, 9 and 10 did not receive any response to this letter, and no

meeting was convened pursuant to the directions of this Hon’ble Tribunal,

(II) Meeting with the local MLA. Sh. S.S. Balaii on 25.06.2022

While awaiting a response from the District Collector, Respondent Nos. 9
and 10 simultaneously reached out to the local Member of Legislative
Assembly (MLA), Sh. S.S. Balaji, who was instrumental in bringing the

1ssue of indiscriminate dumping in Thazhambur to the fore.

Respondent Nos. 9 and 10 had first interacted with Sh. Balaji in March 2021,
to seek his intervention in respect of the dumpyard near the Lake. Sh. Balaji
was particularly concerned about the dumping of bio medical waste near the
Lake and immediately reached out to the media, to publicize this issue. This
Hon’ble Tribunal was pleased to take cognizance of one such media report,

published by the Times of India on 27.04.2021.

Pursuant to this Hon’ble Tribunal’s Order of 13.05.2022, Respondent Nos.
9 and 10 once again reached out to Sh. Balaji, who promptly proposed a
meeting and extended an invitation on 18.06.2022 to all the apartment
complexes in the area. A copy of the invite issued by Sh. S.S. Balaji, along

with translated copy is being annexed herewith as Annexure — 3.

A detailed meeting thereafter held on was held on 25.06.2022. Apart from
Respondent Nos. 9 and 10, representatives of approx. 9 housing complexes

also participated in this meeting, where various concerns about the solid and
liquid waste management in Thazhambur were discussed. Sb/m
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generally of the view that the Thazhambur area should no longer be
classified as a village, given the number of apartments and IT companies that
have sprung up in the recent past. He recognized that the infrastructure was
woefully inadequate and stated that he had taken up this issue in the
Legislative Assembly also. Apart from Waste Management, residents also
briefly discussed about the plight of roads in Thazhambur, lift licenses, etc.
Copies of photographs of the meeting with Sh. S.S. Balaji are being annexed
herewith as Annexure — 4. A copy of brief minutes of the aforesaid meeting

1s being annexed herewith as Annexure -5.

Immediately after the above meeting, Sh. Balaji addressed a letter to the
District Collector on 26.06.2022, summarizing the concerns of the local
residents and requesting that a meeting of all the stakeholders be convened.
Respondent Nos. 9 and 10 understand that Sh. Balaji did not receive any
response to his letter. A copy of Sh. Balaji’s letter dated 26.06.2022 is being

annexed herewith as Annexure — 6.

(IV) Shifting of the dump yard in July 2022 due to the successful

intervention of the District Collector.

On 30.06.2022, however, Respondent Nos. 9 and 10’s counsel came to be
marked on a letter dated 22.06.2022 addressed by the District Collector to
the TNPCB, the BDO and the Thiruporur Town Panchayat, asking for a
report of compliance with this Hon’ble Tribunal’s order of 13.05.2022. A
copy of the letter dated 22.06.2022 is being annexed herewith as Annexure

=T
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Pursuant to the District Collector’s intervention, the dumpyard was
eventually shifted out of Survey Nos. 80/4, 80/5 and 80/6 in July 2022, and

all dumping activities have hence ceased.

(V) Renewed request for a meeting with the District Collector for
exploring permanent solutions for waste management _in
Thazhambur

As stated above, neither Respondent Nos. 9 and 10, nor the local MLA, Sh.
S.S. Balaji received any response from the District Collector, to their letters
requesting for a meeting of all stakeholders to be convened as per the

directions of this Hon’ble Tribunal in its order dated 13.05.2022.

In view of this Hon’ble Tribunal’s order dated 17.10.2022, Respondent Nos.
9 and 10 once again, through their counsel, addressed a letter to the District
Collector on 15.11.2022, reiterating their request for a meeting of all
concerned stakeholders to explore permanent solutions for waste
management in Thazhambur. Respondent Nos. 9 and 10 requested the
District Collector to extend invitations to (a) representatives of all the bulk
waste generators in the area; (b) representatives of smaller households and
establishments; (c) the local MLA, S. S.S. Balaji; (d) representatives of the
Thazhambur Village Panchayat; and (e) representatives of the TNPCB and
any other local authorities/ stakeholders whose presence may be required. A

copy of Respondent Nos. 9 and 10’ letter dated 15.11.2022 is being annexed

herewith as Annexure — 8.

On 22.11.2022, Respondent Nos. 9 and 10 received an invitation from the
District Collector, for a meeting at 5 p.m. on 24.11.2022. A copy of the

l
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Invitation received from the District Collector’s office, along with the typed

translated copy is being annexed herewith as Annexure — 9.

(VI) MCCti_ngﬂith the District Collector on 24.11.2022

On 24.11.2022, the aforesaid meeting was conducted at the District
Collector’s headquarters in Chengalpattu. The meeting was presided over by
the District Collector and the Thazhambur Project Director. The BDO,
Panchayat President, Ward Counsellors and representatives of large
apartment complexes, including Respondent Nos. 9 and 10, DLF, Casa
Grand, Jains etc., were also in attendance. Some of the key issues that were

deliberated at the meeting are summarized below:

a. The meeting opened with the Project Director offering a detailed

presentation on solid waste management.

b. Following the Project Director’s presentation, the Collector took the dais
and enquired about the shifting of the dumpyard. The Collector informed
the participants that a Micro Composting Plant was going to be set up at
the new location, to process solid waste deposited at that site by the

Thazhambur Panchayat.

c. At this juncture, representatives of the condominiums such as
Respondent Nos. 9 and 10 informed the collector that the waste
generated by these apartment complexes were segregated at source and
recycled. The reject waste was being disposed of through local
contractors. Respondent Nos. 9 and 10 represented that the primary issue
being faced by them was the absence of incinerators in Thazhambur to

safely burn reject waste. The Collector assured that he would do the

needful. @/{@
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d. Respondent Nos. 9 and 10 explained the efforts undertaken by them to
Scgregate and manage solid waste. The Collector appreciated
Respondent Nos. 9 and 10’ efforts and advised the Panchayat President

to focus on implementing source segregation throughout the Panchayat

area.

€. Asfaras sewage was concerned, Respondent Nos. 9 and 10 represented
that they had installed STPs to treat 100% of the sewage generated by
the apartment complexes. Of this, 80% was recycled and used to water
gardens, etc. and the remaining treated water was being off-loaded in
government approved areas. Respondent Nos. 9 and 10 also explained
that the contractors carting out the remaining treated water were paid
only upon producing receipts issued by the Chennai Metropolitan Water
Supply and Sewerage Board (“CWSSB”). Respondent Nos. 9 and 10
also produced lab test reports of the treated water, showing that the water

was within the TNPCB prescribed parameters.

Copies of photographs of the meeting with the District Collector are being

annexed herewith as Annexure — 10.

VOLUNTARY MEASURES ADOPTED BY RESPONDENT NOS. 9
AND 10 IN RESPECT OF WASTE MANAGEMENT

Respondent Nos. 9 and 10 have spearheaded the development of a solid
waste management system in the apartment complexes of Respondent No. 9
and Respondent No. 10. The system works at grassroots level by
incentivizing and educating all local residents to adopt eco-friendly waste

disposal practice.
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(I)  Source segregation of solid waste

The very first voluntary measure undertaken by Respondent Nos. 9 and 10
towards solid waste management was to implement source segregation of
solid waste, Presently, the households have been instructed to segregates
waste at source into the following categories (a) organic plant waste,
including fruit and vegetable waste; (b) recyclable waste, including

cardboard boxes, plastic, glass, metal, etc.; and (c) e-waste.

(I)  Segregation of organic kitchen waste and recycling by local
poultry farm

Since 12.05.2021, the residents of Respondent No. 9 successfully
implemented segregation of vegetable and fruit waste. The residents gather
the organic kitchen waste, such as vegetable peels, etc. and deposit it in a
designated bin kept near the community shop. A copy of the photograph of
the bins designated for organic kitchen waste is being annexed herewith as

Annexure - 11.

The segregated organic plant waste is being collected by Jacob & Klooster
farm on a daily basis for its poultry farm, to be used as animal feed and
manure. Jacob & Klooster farm has also issued a letter of appreciation,
certifying that they collect vegetable and fruit cut waste from Respondent
No. 9 on a daily basis from 12.05.2021, and have, on an average, collected
approx. 200 kgs on a monthly basis, and 7 kgs on a daily basis since then. A
copy of the certificate dated 14.11.2022 received from Jacob & Klooster

Farm is being annexed herewith as Annexure — 12.
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(I) Segregation of e-Waste and collection by Attero Recycling Pvt.

Ltd.

On 27.03.2022 and thereafter on 10.07.2022, Respondent No. 9 partnered
with Attero Recycling Pvt. Ltd., for e-waste segregation and disposal. A
campaign was conducted by Attero on 27.03.2022, and approx. 225.6 kgs of
€-waste was picked up from the Respondent No. 9 apartment complex. This
waste has since been processed in an environment friendly manner. A copy
of the appreciation letter received from Attero is being annexed herewith as
Annexure — 13, Copies of the photographs of the E-waste drive conducted

on 27.03.2022 are being annexed herewith as Annexure — 14.

Attero specializes in upcycling and recycling e-waste. The efforts
undertaken by Attero are detailed in its website, available at this link:

https://www.attero.in/endeavours/. Respondent Nos. 9 and 10’ association

with Attero is an ongoing one.

On 05.06.2022, a separate bin has been installed in the Respondent No. 9
apartment complex at the facility manager’s office, for disposal of electric
bulbs and other e-waste. The e-waste collected will be cleared by the e-waste
vendor periodically. Copies of photographs of the bin installed to collect e-

waste are being annexed herewith as Annexure — 15.

On 10.07.2022 yet another e-waste drive was conducted in partnership with
Attero. Many residents utilized this opportunity to recycle their old Laptops,

Printers, TVs, batteries etc.

On 18.12.2022, a third e-waste collection drive was conducted in partnership
with Attero. Copies of photographs from the collection drive are annexed

herewith as Annexure 16.



(IV) Disposal of Recyclable waste (cardboard boxes, plastic etc.), with

all_revenue passed on to_house-keeping staff as segregation

Incentive

-+ Since March, 2022, the households in Apartment No. 9 complex have been
segregating waste at source. Recyclable waste including cardboard boxes,
plastic, glass, metal, etc. is segregated and set aside, for collection by the

Waste management vendor.

. The housekeeping staff visit each household twice a week to collect the
recyclable waste. Since 22.09.2022, dry recyclable waste is being collected

by the housekeeping staff from each apartment, on a daily basis.

- The collected recyclable waste is carted out by an independent contractor,
Devaruban Agency. Devaruban Agency in turn further segregates it into
various sub-categories- cardboard, paper, coloured paper/ cardboard, metal,
plastic, etc. and hands over the segregated waste to a larger agency, in the
business of recycling. The revenue earned from_this larger agency is

passed on as incentives to the housekeeping staff, over and above their

salaries. Further, all non-recyclable wastes collected from the households is

again carted out by the independent contractor Devaruban Agency and

handed over to authorized waste collectors for further disposal.

- The Dry Waste segregation collection from door to door has proved more
effective, and it helped the community to recycle 30-40% more waste
compared to earlier methods, whereunder the residents would simply deposit

all recyclable waste in a dry waste bin.

(V) TIreatment of 100% sewage through STP /%‘“%
*

"/ p
!'*O
- 2\ &
¥ X , A

A}
\\\_,/

'~

()) //



34,

35

36.

37,

38.

13

Presently, SeWage water is being treated by Sewage Treatment Plants
(“STP”) installed within the apartment complex. These STPs were

constructed by the builder, since there was (and still is) no drainage system
in Thazhambuyr.

100% of the Sewage is processed and treated by the STP and over 80% of
the treated water ig used internally to water the gardens, surrounding trees
and plants, etc. The remaining treated water is handed over to local
contractors MS Transport & S.K Transport, who are the only contractors
who collect treated liquid waste from apartments in the area (close to 50). It
is understood that the contractors take the treated water to government

designated treatment plants.

Itis pertinent to state that Respondent Nos. 9 and 10 insist on obtaining proof
of the treated water being sent to government designated treatment plants,
Only upon such receipt issued by the Chennai Metropolitan Water Supply
and Sewerage Board (“CWSSB”) being provided are these contractors paid.
The residents of Respondent Nos. 9 and 10 have also brought up the issue of
the water tankers being fitted with GPS monitors, with the local MLA.
Copies of the recent receipts issued by CWSSB in the month of August 2022,
September 2022 and October 2022 are being annexed herewith as Annexure
-17.

HKV Water Solutions, Chennai looks after the STP operations and
maintenance. Every month, along with their Bill, HKV Water Solutions also

submits a report on the quality of the treated water.

Apart from this, treated water is tested in another lab once in every three

months to cross check the report of HKV Water Solutions. Copies of some

being annexed herewith as Annexure — 18,
lab reports are being ; @\\
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(VI) Formation of a core Green Team to drive source segregation

In August 2021 Respondent No. 9 also constituted a “Core Green Team”,
whose objective is to drive the segregation of waste. The Core Green Team
presently consists of 15 member residents of Respondent No. 9. In
September 2021, Core Green Team visited nearby apartments (Casa
Grande, Paviljon, etc.) to study the segregation of waste and best practices
adopted by them, in a bid to further streamline the measures being

implemented by Respondent Nos. 9 and 10.

(VII) Minimization of plastic consumption.

Since 26.01.2022, Respondent Nos. 9 and 10 have stopped issuing plastic
bags in the grocery store within the respective apartment complexes. Copies
of the advisories dated 25.01.2022 issued in this regard are being annexed

herewith as Annexure - 19,

More recently, on 20.09.2022, two cloth bags were distributed to each
apartment in Respondent No. 9 apartment complex, one for storing dry waste
on a daily basis and another for day-to-day grocery shopping to avoid
consumption of plastic bags. A copy of the advisory issued in this regard,
and photographs of the bags (unveiled by the local MLA Sh. S.S. Balaji) are

being annexed herewith as Annexure — 20,

(VIII) Sign Boards & Communiques put up

42. On 17.03.2022, Phase 1 of the Waste Segregation plan was implemented by

the Core Green Team in Respondent No. 9 apartment complex. A (
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communique was issued to the residents of Arihant Heirloom on the waste
segregation measures to be adopted. 16 distinct bins with sign boards were
provided to the residents to segregate and drop the Dry and Recyclable
waste. A copy of the communication dated 17.03.2022 issued to the residents
of Respondent No. 9 apartment complex is being annexed herewith as
Annexure - 21, Copies of some of the bins installed at the Respondent No.

9 apartment complex are being annexed herewith as Annexure — 22.

(IX) Partnership with Bisleri

On 07.05.2022, Mr. Hafeez Khan and Ms. Justina from Bisleri held a
detailed session with the residents, house maids, waste management vendor
and staff of Respondent No. 9 apartment complex on waste segregation. The
session covered the importance of recycling waste, elaborated on products
made from recycled waste, and the best practices that can be adopted towards
Wwaste management. Copies of some photographs of the session conducted

by Bisleri on 07.05.2022 are being annexed herewith as Annexure — 23.

Thereafter, on 13.08.2022, another session was conducted by Ms. Justina,
from Bisleri, focusing on (a) door to door waste collection, (b) what goes
into dry waste; (c) communicating with residents; (d) dos and don’ts in waste
management. Copies of some photographs of the session conducted by

Bisleri on 13.08.2022 are being annexed herewith as Annexure — 24,

In fact, on 17.10.2022, the CEO of Bisleri, Mr. Angelo George visited
Respondent No. 9 apartment complex, to understand the best practices
adopted by the community on waste management. Mr. George was

appreciative of the progress made by the community in a short span of time.

He promised that Bisleri would, going forward, provide all nece/ss,aw\
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Support to improve the waste management processes and support the bund
related works of the Thazhambur Lake. Copies of some photographs of the

meeting with the CEQ of Bisleri are being annexed herewith as Annexure —
25.

(X)  Donation to orphanages.

On 03.04.2022 ang thereafter on 16.10.2022, Respondent Nos. 9 and 10
partnered with GOONJ, an NGO that undertakes disaster relief,
humanitarian aid and community development across India. Close to three
truck-loads of clothes, toys, luggage, etc. weighing over 700 kgs was
donated by Respondent No. 9 apartment complex. Copies of some
photographs of the collection drive held on 03.04.2022 are being annexed
herewith as Annexure — 26, Copies of some photographs of the collection
drive held on 16.10.2022 are being annexed herewith as Annexure — 27. A
copy of the appreciation email from Goonj dated 14.11.2022 is being

annexed herewith as Annexure — 28,

(XI) Brainstorming with the local MLA

47.As stated above, on 25.06.2022, Respondent Nos. 9 and 10 attended a

meeting with the local M.L.A, Sh. S.S. Balaji. Representatives of about 9
other housing complexes also participated in the meeting, where various
concerns about the solid and liquid waste management in Thazhambur
were discussed. The key takeaways from this meeting were communicated
to District collector by the MLA. A copy of Sh. Balaji’s letter to the District
Collector dated 26.06.2022 has already been annexed hereinabove.
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(XII) Awareness Campaign by TANGEDCO, Bureau of Energy

Efﬁcicncy and Tamilnadu Science Forum

48.0n 10.07.2022, TANGEDCO, the Bureau of Energy Efficiency and

Tamilnadu Science Forum held an “Awareness campaign on Energy
saving & Conservation at domestic household level” on the premises of
Respondent No. 9. Copy of the poster for the said session is annexed

herewith as Annexure - 29.

OTHER VOLUNTARY INITIATI VES OF RESPONDENT NOS. 9 AND
10 TOWARDS _ PROTECTING THE  SURROUNDING
ENVIRONMENT, AND WELFARE OF THE LOCAL RESIDENTS

Partnership with “Care Earth Trust” to clean Thazhambur Lake bund

and dig pits - On 20.03.2021, Respondent Nos. 9 and 10 partnered with
“Care Earth Trust”, a local NGO, to clean the Thazhambur Lake bund and
dig pits abutting the Lake. Close to 40 pits were dug and 100 saplings were
planted by Care Earth Trust and the residents of Respondent Nos. 9 and 10
to strengthen the Lake bund. Copies of some photographs of the efforts of
Care Earth and the local residents are being annexed herewith as Annexure
- 30.

‘Save_Thalambur Lake’ Poster Competition by Thalir-Leed - On

20.06.2021, ‘Save Thalambur Lake’ poster competition was conducted by
Thalir-Leed to bring awareness among the Thazhambur residents on
importance of the lake to the community and protecting it from the waste

being dumped next to Lake. This session was hosted by Respondent Nos. 9

and 10 and several residents from Thazhambur participated in the sar;;e’{ﬁ\o\
4 4?
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. Tree Planting - Recently, on 31.10.2021, over thousand (1000) palm trees

(the official tree of Tamil Nadu) have been planted by the residents of
Respondent Nos, 9 and 10 surrounding the Thazhambur Lake. This
Plantation drive Was conducted in collaboration with the Thazhambur
Village Panchayat President, Sh. Muniswamy, in an effort to protect the
Thazhambur ]ake from soil erosion. Sh. Muniswamy presided over this
event as the chief guest, and more than 100 residents of Respondent Nos. 9
and 10 extended their participation. Copies of some photographs of the tree

plantation event are being annexed herewith as Annexure — 31.

Flood Relief Works - During the 2021 Chennai floods Respondent No. 9
AWA contributed over 200 daily need provision packs to the flood affected

families.

Annual House Tax Collection Drive - Each year, the Respondent No. 9

AWA invites the Panchayat staff to the apartment complex, to facilitate the
collection of house tax from the local residents. In the last of such drives

around INR 1,50,000 was collected on a single day.

Children’s Awareness Sessions - As part of local awareness building and

to inculcate sensitivity to environmental needs in the future generation, Mr.
Navaneethan a member of the Respondent No. 9 AWA conducted awareness
sessions with children of the two AWAs. Thereafter, the children themselves
took the mantle forward, and conducted door-to-door recycling campaign in
the two AWAs.

TRANSFORMATION OF THE THAZAMBUR LAKE

This Hon’ble Tribunal had, vide its Order dated 21.05.2021 taken

cognizance of the issue of pollution around the Lake Thazambur, Th

=
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been indiscriminate pollution in and around the Thazhambur Lake for the
past four (4) years due to the dumping and burning of garbage, including
household Wwaste, animal waste, dead carcass, industrial, bio-medical and
other non-biodegradable wastes by private individuals as well as the
Panchayat vehicles, leading to serious contamination of the fresh-water
Lake. The problem was further acerbated by rampant and uncontrolled sand
mining, Consequently, the even the flora and fauna around the lake had

dwindled copiously.

However, as stated above, Respondent Nos. 9 and 10 ceaselessly worked in
collaboration with neighboring societies, non-governmental organizations,
as well as local authorities to clear out the dumpyard from the immediate
vicinity of the lake and ensure no further waste/ sewage was cast into the
lake. Finally, pursuant to the directions of this Hon’ble Tribunal and upon
the intercession of the District Collector, the dumpyard was shifted out

from the lake area around July 2022. No further waste has been dumped

in the area.

As a result of the dedicated efforts of Respondent Nos. 9 and 10 along with
the support of the local authorities the lake has been restored to pristine

condition. With the clearing away of toxic garbage, the vicinity of the lake

is once again green and filled with plants and flowers. Several species of

wildlife, including migratory birds have returned to nest in the vacant

lands beside the lake. Copies of Photographs showing the status of the lake

“before” and “after” clearing away of the dumpyard are annexed as
Annexure — 32. Copies of photographs showing the returning flora and

fauna are annexed as Annexure — 33.
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F. ROLE QF GOVERNMENT AGENCIES

58. The local authorities and government agencies have played an active role in

the positive transformation of the lake Thazambur. Their contribution and

Support are being summarized hereinbelow:

3. The Local Panchayat President collaborated with Respondent Nos.

9 and 10 to conduct a very successful 1000 trees plantation drive on

31.10.2021 as a measure against soil erosion;

- The Local Panchayat President conducted meeting dated 11.06.2022

with Respondent Nos. 9 and 10 to understand their grievances
regarding dumping and burning of waste around the lake

Thazambur, and undertook to take steps to remedy the same;

- The District Collector followed up with TNPCB, the BDO and the

Thiruporur Town Panchayat, regarding compliance with this
Hon’ble Tribunal’s order of 13.05.2022 following which, the

dumpyard around the lake was cleared,

- The District Collector is taking steps for the installation of a micro-

composting plant at the new dumpyard site to process solid waste

deposited there by the Thazhambur Panchayat.

G. CHALLENGES REMAINING AND FURT. HER SUPPORT REQUIRED

FROM THE LOCAL AUTHORITIES TO IMPROVE _WASTE

MANAGEMENT IN THE THAZHAMBUR AREA

M

Need for proper reject waste management.
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59. Presently, there are no reject waste handlers available for collecting reject
waste (like diapers, medical waste, etc.) in Thazhambur. No incinerators are

available in the vicinity of Thazhambur for safely burning reject waste.

60. Presently, Deva Ruban Agencies is helping Respondent Nos. 9 and 10 in
disposing reject waste. As per Deva Ruban Agencies, the reject waste so
collected is handed over to licensed corporate reject waste handlers.

However, better infrastructural set up is required for disposal of reject waste.

(I)  Need for proper sewage lines.

61. As stated above, presently there is no drainage system in Thazhambur. There
are over 11 big communities in Thazhambur, including the AWA apartment
complexes (Arihant Heirloom and Adroit District), Jains Spring Meadows,
Sabari, Casa Grand Pavilion, Casa Grand Elan, Ramaneeyam, Vishranti
Oasis, Janani Villas etc. Apart from this, there are numerous small

communities and individual households.

62. Since there is no drainage system, as stated above, the builders have
constructed STPs in each apartment compound, which are being maintained
by the respective Apartment Welfare Associations, such as Respondent Nos.

9 and 10. However, there is a pressing need for a more sustainable and

permanent infrastructure to be installed in the entire area for proper sew. gf:\\

treatment. @k‘/’/ ¢
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ANNEXURE2 | 25

Office: No. 7, Sri Ram Dham, Jagadambal
Colony 2nd Street, Royapettah, Chennai -
Advocate 600014.

Chamber: No. 39, Law Chambers,

High Court Madras, Chennai ~ 600104.
Mobile: 9585688571

Email: ashwini.vaidialingam@gmail.com

Ashwini Vaidialingam

14, June, 2022

To,

n
The District Collector, i
Chengalpattu District, ‘
Collector Office, Gst Road, |
Chengalpattu — 603 001. !
Collr-cpt@nic.in; ’
Ph. No. 044-27427412

Panchayat Secretary,
Thazhambur Village Panchayat,
Panchayat Office, Thazhambur Main Road, ’
Thazhambur, Chengalpattu — 600 130. N
bdotpr.tnkpm@nic.in; i
Ph. No. 9840769425; 7402606072 | ‘

The Chairman,

Tamil Nadu Pollution Control Board, |
No.76, Anna Salai, Guindy, }
Chennai, Tamil Nadu — 600 032. |
tnpcb-chn@gov.in;

Ph. No. - 044 2235 3076

Dear Sirs,

Subject: Requesting a meeting for the discussion of workable measures for waste
management as per the orders of the Hon’ble National Green Tribunal dated
13.05.2022 in OA No. 133 0f 2021 (SZ).

Ref: Order of the Hon’ble National Green Tribunal in O.A. No.133 of 2021 (SZ) dated
13.05.2022.

1. 1 write to you on behalf of my clients, Arihant Heirloom Flat Owners Association and

~ Adroit Thazhambur Apartment Owners Association (my “Clients”), both of which are
registered housing societies representing the residents of two gated communities/
residential complexes situated near the Thazambur lake, a freshwater lake spread over 93
acres in Survey No. 73 (the “Lake”).
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2. Noting the incessant pollution in and around the Lake, my clients intervened and were
impleaded as party respondents in O.A. No.133 of 2021 (SZ), wherein the Hon’ble
National Green Tribunal (“NGT”), Chennai had taken suo-motu cognizance of the
dumping of waste around the Lake. You are also impleaded as parties in this case.

3. As you are aware, the crux of this matter revolves around the Management of waste that
is currently being dumped around the Lake. Therefore, the Tribunal had directed You,
the District Collector, in its order dated 22.09.2021 to file your independent report
regarding implementation of Solid Waste Management Rules, 2016 (“SWM Rules™) and
the steps you have taken in this regard. Another direction was given to You, via the same
order to shift the dumpyard to a different place, as contemplated under the SWM Rules.

" 4. Thereafter, as you are also aware, when the matter was taken up for hearing on
13.05.2022, the Hon’ble NGT was pleased to direct the District Collector, the Pollution
Control Board, as well as my Client to give their appropriate suggestions and provide
workable measures for waste management. '

5. My Clients have always been very proactive in taking measures to tackle the issue of
dumping of garbage. They have started segregation of waste at each apartment, and carry
out the disposal via a private contractor. My Clients have also taken steps to collaborate
with the local administration and local authorities. They have been in talks with the local
M.L.A. Mr. S.S. Balaji, who has brought the issue to the attention of the Legislative
Assembly. They have also donated large waste disposal bins to the Thazambur Panchayat
and have assisted the Panchayat in collecting taxes from the local residents.

6. Presently, in compliance with the Tribunal's order dated 13.05.2022, and in recognition
of the complicated nature of this issue involving a multiplicity of stakeholders, my
Clients are reaching out to you for a meeting so as to arrive at possible measures to
dispose of the waste generated in the District, and to identify alternate sites for garbage
disposal. You were also directed to set up a committee, including us, to arrive at a
proposal which may be presented to the Hon’ble Tribunal at the next date of hearing, i.e.,
25.07.2022.

7. The residents of Thazhambur are awaiting your cooperation and are always ready to

support you in bringing out a change in the system of solid waste management in the
Thazhambur area.

Yours Sincerely,

Ashwini Vaidialingam
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SS Balgji B.K., LL.M 6381 387 317

Member of Legislative Assembly - sshalajimla@gmail.com

Tiruporur Constituency

Assembly Party Whip — Vishika www.ssbalajimla.com

Member Legislative Assembly Public s.s.balaji f

Institutions Committee advct_s.s.balaji
@VckBalaji

© No: 1708, Chengalpattu Road, Thirupporur. Chengalpattu 603 110.
18.06.2022

To all respected Flats and gated community living People Welfare association's
Federation.

Greetings,

It is announced that many associations and individuals are constantly raising their
voices about the environmental issues in our area, and solid waste and liquid Waste
Management. However, as a member of the Legislative Assembly, I would like to devote
my full attention to this and find a solution. So, | want to talk to you personally about this.

| request you to arrange this meeting on 25.06.2022.

Thanks

yours truly
-Sd-
S.S. Balaji B.E., LL.M


mailto:ssbalajimla@gmail.com
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ANNEXURE 5 35

Date 25-06-2022
Location - Arihant Heirloom Clubhouse, Arihant Heirloom apartments, Thalambur

Today's interaction with MLA Shri. SS Balaji was very useful.
Representatives from associations of

Arihant Heirloom
ADROIT District S

Casa Grand Pavilion Ritz
Casa Grand Elan
Vishram Oasis

DLF Garden City (1)

DLF Garden City (2)

attended the meeting. The discussions was very interactive. Thanks to all the association
representatives for participating in the meeting.

The discussion was mostly focused on Environmental Issues and Solid/Liquid Waste
Management and was very interactive. All communities discussed the issues faced by them
directly with the MLA, which he has taken note of.

We sincerely hope that such interactions will build tighter interaction with the administration and
help us raise our concerns and get things done.

We look forward to hosting such interactions with administration representatives in the future for
common benefits.



11/24/22, 2:17 PM ANNEXURE 6

To

The District Collector
Chengalpattu District

Respected 5ir,
My humble Greetings.

I first and foremost thank you for all the administrative measures that
are exercised by you are genuinely in public interest and have attracted
public appreciation as well.

I am sure you are well aware of the problems of Thazhambur Panchayat with
regard to the Solid and Liquid Waste Management issues. The resident
associations came in touch with me and sought a meeting with me in my
capacity as the Public Representative - MLA. Accordingly a meeting with
all the resident welfare association representatives was organised on
25.86.2022,

On hearing them I am summing up their issues and the possible actions
sought to set right those issues for your kind perusal.

The most prominent issue expressed by then was the issue with regard to
the collection of their waste by the so called recycler. There is one and
only agency claiming to be authorised by the Government Authority. This
agency is acting upon its will to collect the waste from the communities.
The communities are left without option that they are all bulk waste
generators and that their waste can be collected only by these recyclers
and never by the local body. This recycler is collecting the waste and
disposing it at will. The agency is acting against its assurance and
collecting only the portion of the segregated waste that's worth fetching
thes monetary value. And on strict insistence they happen to dispose the
rest of th segregated waste in the vicinity in restricted areas like
water bodies, reserve forest area etc., This has made the community
residents being unduly charged of endangering the environment.Hence it
must be strictly ensured that the present recycler hereafter segregates
and disposes the waste as per the stipulated norms. Further it would be
well appreciated and most preferred if more recyclers are identified and
notified.

There is no proper mechanism to collect and dispose the Bio Medical Waste
generate. A designated bio medical waste handler must be engaged to
collect from the community living areas.

Another major issue 1s that though these recyclers or waste handlers are
key to maintain good environment and even when the waste generating
community are responsible emough that they keep the waste segregated, many
a times the waste collectors are irregular and their response is
irresponsible. There must be a designated authority from the Government
authority side whose authority is to enforce the duty liability of the
waste handlker and who can also if the community living peoplew err in
waste handling.

The rejected waste that has to be duly collected by the Local body has
also turned an issue. The local body are expressing that they dont have
enough waste collecting vehicles.

I request You 5ir to look into these issues nd set right at the earliest.

At his instance I would like to seek Your due initiation and summoning of
hitps:imail tn.govinisreiprinter_friendly_main phpTpassed_ent_id=0&maibox=SentBpassed_id=5718view_unsale_images=

G26/22, 11:00 PM Solkd and Liquid \Wasie Managemen issues

a meeting with the bulk waste generators, waste handlers/recyclers of all
types of waste in my constituency in phased/ zone wise Presided by
Yourselves in the Presence Of the Member of Legislative Assembly.

I once again thank and appreciate all Your efforts Sir.

Thanking You

With respect and regards

5.5.Balaji B.E. LLM.,

Member OF Legislative Assembly - Thiruporur

Member Of Legislative Committee For Public Undertakings
Member For TH GOVT. Advisory Committee For Covid Control
Member OF Local Planning Authority _ Chengalpattu District

https://drive.google.com/drive/u/1/folders/1a4gch9YRtHKTDd1fDcAaRuH557iG5F-|
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From ) To

The District Collector : 1)Senior Offig

Chengalpattu 7 Tamil Nadu/Po lutlon Control Board.
2) Bloc(l}c/%ielopment Officer
Thirupo6rur.

?ﬁ\gfecutive Offcer,
Thitgporur Town Panchayat.

R.C.N0.12965/2021/L1 dated. 22.06.2022

Sub: Suit - National Green Tribunal (SZ) — O.A.No.133 of 2021-Suo -
with O.A.No.113 of 2021 (SZ) - Suo Motu based on news item
in “Dumping of garbage in Thalambur Lake removing Locals
write to District Collector” News paper report published in
“Times ~of India” Chennai Edition dated.27.04.2021,
Implementation’ of Tribunal order and Solid Waste’
Management Rule -2016 — regarding.

Ref: 1.The Honorable National Green Tribunal Order,
date : 21.05.2021 & 22.09.2021
2.The Letter Received from Ashwini Vaidialingam Advocate
Dt: 09.10.2021 & 14.06.2022. ‘
3.This office Letter No L1/12965/2021/L1 dt 07.12.2021.

*kkhhi

I invite kind attention to the reference Cited

IY\ the :"e‘re‘r‘aﬂr‘m TQt m+AA qknnr T——Tr\ﬁ’}\Tﬂ T\Tc+1opal Gvaev} lr b1 ~mmal. ’Qr\-‘-‘t}-\

Thdialid

Zone) Chennai, by it order dt. 22.09.2021‘_4_.OA.N0. 133 of 2021 (SZ) with
O.A.No. 13 of 2021 (SZ) has direct the Tamil Nadu Pollution control Board i
(TNPCB), Block development officer Thiruporur, Director of Rural development '
& Panchayat Raj to implement and comply the order. ‘

The Hon’ble National Green Tribunal order communicated to the senior
officer Tamil Nadu Pollution Control Board (TNPCB), Block Development Officer
Thiruporur, Executive Officer Thiruporur Town Panchayat and Assist Director
(VP) Chengalpattu wide in the reference 3t cited and instructed to
implementation of order and report sent to this.office within a fortnight. Still,
compliance report yet to be submitted. Hence report must be sent to this office

with out delay. Above case next hearing dt:27.07.2022
;

eI .-.L\/(,LL.AA..Lb Giliai Uy _.4\/44& ) .
. h b
BN |
For District Collector b
.. Chengalpattu '
Copy to '

s
1.Assistant Pifiector, (Village Panchayat)
Chengalpattu.
\

2.Thiru.Ashwini Vaidialingam
‘/) (Advocate)
No.39.Law Chambers,
High Court Madras,
Chennai -600 104
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From ‘ To
The District Collector 1.Block Development Officer,
Chengalpattu ‘ Thiruporur.

2.Panchayat Secretary,

Thazhambur Village Panchayat,
- Panchayat Office, Thazhambur
- Main Road,Thazhambur,

Chengalpattu -600 130

R.C. 12965/2021/L1, Dt. 07.12.2021

Sub:  Suit - National Green Tribunal (SZ) - O.A.No.113 0of 2021
-SUO MOTU - Based on the news item in "Times of
India" Chennai Ed1t1on dated 27.04.2021 - "Dumping of
garbage in Thazhambur Lake removing dumping garbage
is need - Dispose - Implementation of Tribunal Order
and Solid Waste Management Rule 2016- reg

Ref: 1.The Honn'ble National Green Tr1bunal Order,
date:21.05.2021

2. The Honn'ble National Green Tribunal Order,
date:22.09.2021

3.Letter Received from Ashwini Vaidialingam Advocate
Dt.09.10.2021

4. Letter Received from Ashwini Vaidialingam
Advocate Dt.10.10.2021

*hkkk

I invite kind attention to the reference cited.

In the reference 2nd cited, the Hon'ble National Green Tribunal (South
Zone) Chennai, by its order dt.22.09.2021 in O.ANo.113 of 2021 has
directed the Block Development Officer, Thiruporur and Town Panchayat

Thazhamibur to implemented and comply the order as exhorted below:

2.The Hon'ble National Green Tribunal (South Zone) in Respect of
0.A.No.113 of 2021 taken up as Suo Motu based on the newspaper report
published in the Times of India Newspaper Chennai Edition,
dated:27.04.2021 under the caption "Dumping of Garbage in Thazhambur
Lake: Local write to District Collector The Hon'ble National Green Tribunal



(NGT) , Southern Zone(SZ) , Chennai has taken up suo motu based on the

newspaper report published in the Times of India, Chennai edition
dated:27.04.2021 under the caption "dumping of garbage in Thazhambur
Lake: Locals writ to District Collector" vide O.A.No.113 of 2021. The Hon'ble
NGT (SZ) in its order dated 21.05.2021 in original Application No.113 of
2021 has stated the following :

In order to ascertain the genuineness of the 'allegation made in the
newégaioer reﬁort; we feel 1t aippropriate to appoint é Joint Committee
comprising of 1) The District Collector, C'hengalpa’ttu' District or a Senior
Officer not below the rank of Revenue Divisional Officer / Sub Divisional
Magistrate as deputed by the District Collector, 2) The Superintending
Engineer of Public Works Departrﬁent & Water Resources Organization who
is in charge of that area and 3) Senior Officer from the Tamil Nadu Pollution
Control Board deputed by its Chairman to inspect the area in question and

submit a factual as well as action taken report, if there is any violation

: foui‘;d.

3.In this regard, the Joint Committee submitted the report on
24.07.2021 ultimately it was taken up on 22.09.2021 and passed the

following orders.

"12.The District Collector, Chengalpattu and the concerned local body
are directed toi file their independent Kreport regarding the implementation of
the Solid Waste Management Rules, 2016 within their jurisdiction and what
are the steps taken by them for implementation of the same and if there is
any gap, they are directed to take further steps in consultation with the higher

officials, if there is any infrastructure or other support is required.

13.The Block Development Officer, Thiruporur, Director of Rural
Development and Panchayat Raj are directed to look into the issue and
provide necessary support, both financial and technical, forv the purpose of
implementing the Solid Waste Management Rules, 2016, in their panchayat in

an effective manner to avoid fui‘ther complaints being received.

40



14.The committee as well as the Tamil Nadu Pollution Control Board are
directed to consider the objection raised by the respondehts 9 & 10 in the their

reply statement and if the allegations are correct, they are directed to take

appropriate steps to prevent the same in Juture.

15.The District Collector is directed to take steps to shift the dump yard
to a different place as contemplated under the Solid Waste Management
Rules, 2016 andb disposal of the waste in a scientific manner as provided
therein instead of dumping the same in a particular place for a period of

month or so and thereafter, removing the same to dump yard.

16.The Pollutzon Cortrel Beard is directed to tn.l*e's’f eps in this regard,
apart from the District Collector Zooklng into the issue taking actzon as

provided under Rule 12 of the Solid Waste Management Rules, 2016."

4. In this regard a pre contempt notice received from one Ms.Ashwini

Vaidialingam, Advocate dated:10.11.2021 she stated these as follows:-

By way of order dated 22.09.2021 in O.A.No. 113 of 2021 (SZ) the
Hon' ble NGT had inter alia directed the District Collector, Chengalpattu to -
take steps to shift the dump yard from its present location{i.e., in Survey
Nos.80/6, 80/5 and 80/4) to different place and ensure disposal of the
waste in a scientific manner in accordance with the Solid Waste

Management Rules,2016.

As you failed to teke any steps to comply with order dated 22.09.2021,
on behalf of my clients, I had issued letter dated 09.10.2021 (enclosing
photographs/ video demonstrating your non - compliance) calling upon you
to forthwith comply with order dated 22.09.2021. My clients had thereafter
also filed an Affidavit dated 26.10.2021 in O.A.No.113 of 2021 (Sz) placing

on record your non- compliance with order dated 22.09.2021. .-

Despite the above, you have continued to fail to comply with order
dated 22.09.2021. Till date, the District Collector, Chengalpattu has not
taken any steps to relocated the dumpyard or ensure disposal of the waste
in a scientific manner in accordance with the Solid Waste Management

Rules, 2016. Even more egregiously, the Thazambur Village Panchayat has



recently been dumping large quantities of solid waste at the very same
location. Photographs of the recent dumping in the same location are
enclosed herewith as Annexure A. With the onset of monsoon, on account of
the heavy and continuous rain in the area, the large quantities of waste
dumped in the area by the Thazhambur Village Panchayat has started
washing into, and polluting, the Lake.

Your actions constitute gross contempt of ‘the Hon’ble NGT’s order

dated 22.09.2021. In the circumstances, I call upon you to forthwith:

a) Cease the .dumping of waste on the banks of the Thazhambur Lake,

‘ in Survey Nos.80/4, 80/5 and 80/6 immediately and permanently.
b) Clear the eﬁcisting waste on the Western side of the Thazhambur
Lake, shift the dumpyard to a different location and ensure
disposal of the waste in a scientific manner in accordance with the

Solid Waste Management Rules, 2016.

5.In the event you fail to so act, my clients may be compelled to take
appropriate legal action, including by instituting contempt proceedings in

the Hon’ble National Green Tribunal, against you.

The order copy of the Hon’ble National Green Tribunal cited is
enclosed for implementation and a report shall be sent to this office within a

fortnight.

Yours faithfully

1212
For Distric_t Collector
Chengalpattu -
Copy to /%,/
i\

1.Assistant Engineer ‘ fl\”\

(PWD) WRO Department,

Chengalpattu.

2.Assistant Director, (VP)
Chengalpattu
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ANNEXURE 8

Office: No. 7, Sri Ram Dham,

Ashwini Vaidialingam
: ‘ Jagadambal  Colony  2nd  Street,
Advocate Royapettah, Chennai - 600014.
Chamber: No. 39, Law Chambers,

High Court Madras, Chennai — 600104.

Mobile: 9585688571
Email: ashwini.vaidialingam@gmail.com

15.11.2022

To,

The District Collector,
Chengalpattu District,
Collector Office, Gst Road,
Chengalpattu — 603 001.
Collr-cpt@nic.in;

Ph. No. 044-27427412

Respected Sir,
Subject: Requesting a meeting for the discussion of workable measures for waste
management as per the orders of the Hon’ble National Green Tribunal dated
13.05.2022 and 17.10.2022 in OA No. 133 of 2021 (SZ).
Ref: Orders of the Hon’ble National Green Tribunal in O.A. No.133 0of 2021 (SZ)

dated 13.05.2022 and 17.10.2022.

1. I write to you on behalf of my clients, Arihant Heirloom Flat Owners Association and Adroit

Thazhambur Apartment Owners Association (my “Clients”), both of which are registered
housing societies representing the residents of two gated communities/ residential complexes
situated near the Thazhambur lake, a freshwater lake spread over 93 acres in Survey No. 73

(the “Lake”).

2. Noting the incessant pollution in and around the Lake, my clients intervened and were
impleaded as party respondents in O.A. No.133 of 2021 (SZ), wherein the Hon’ble National
Green Tribunal, Southern Zone, Chennai (“NGT”), had taken suo-motu cognizance of the

dumping of waste around the Lake.

3. Asyoumay be aware, the Hon’ble NGT had, by its orders dated 22.09.2021 and 17.12.2021
inter alia directed that the dumpyard be shifted to an alternate site. Following these orders,
[ had addressed letters dated 09.10.2021 and 05.04.2021, praying for compliance with the

orders of the Hon’ble NGT.
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. The matter was once again taken up for hearing on 13.05.2022, when the Hon’ble NGT was
pleased to direct you, the Tamil Nadu Pollution Control Board, as well as my Clients to give
their appropriate suggestions and provide workable measures for solid waste management
in the area. Pursuant to this order, I had addressed a letter to your good office on 14.06.2022,
with a copy to the Thazhambur Village Panchayat and the Tamil Nadu Pollution Control
Board, asking for a meeting of all concerned stakeholders to be convened as per the
directions of the Hon’ble NGT. A copy of my earlier letter dated 14.06.2022 is enclosed
herewith as Annexure — A for your reference.

. In the meantime, my Clients also met with the President of the Thazhambur Village
Panchayat on 11.06.2022. My Clients highlighted the difficulties faced by the residents of
Thazhambur on account of the continued dumping of garbage and occasional burning of the
same around the lake. My Clients requested the President to use his good offices to impress
upon the BDO and the revenue authorities to allocate a different parcel of land to shift the
dumpyard. We emphasized that it would be necessary to do so before the onset of monsoon,
to avoid the waste being washed into the Lake. The Ld. President assured my Clients that he
was already working on the same and that the dumpyard would be shifted soon.

. My Clients also held a separate meeting with the local M.L.A, Mr. S.S. Balaji, on
25.06.2022. Representatives of about 9 other housing complexes also participated in the
meeting, where various concerns about the solid and liquid waste management in
Thazhambur were discussed. Immediately thereafter, Mr. Balaji addressed a letter to your
good office on 26.06.2022, summarizing our concerns and asking for a meeting of all the
stakeholders to be convened. A copy of Mr. Balaji’s communication dated 25.06.2022 is
enclosed herewith as Annexure — B for your reference.

. On 30.06.2022, I received a letter dated 22.06.2022 from your good office, addressed to the
Tamil Nadu Pollution Control Board, the Block Development Officer and the Thiruporur
Town Panchayat (copied to me), asking for a report of compliance with the Hon’ble NGT’s
orders to be sent to your office. A copy of the letter dated 22.06.2022 is enclosed herewith
as Annexure — C for your reference.

. Pursuant to your intervention, the dump yard was shifted out of Survey Nos. 80/4, 80/5 and
80/6 in July 2022, and all dumping activities have hence ceased. Qur clients extend their

sincerest gratitude for your intercession and continued efforts in ensuring that the dump vard
is shifted.

_ While the immediate menace of unauthorized dumping has been curbed, larger issues of
solid and liquid waste management in the Thazhambur area remain to be addressed.
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Accordingly, the Hon’ble NGT has, by its order dated 17.10.2022, once again directed my
clients to liaise with Your good office in convening a meeting to arrive at permanent solutions
for waste Mmanagement. A copy of the Hon’ble NGT’s order dated 17.10.2022 is enclosed

herewith as Annexure — D for your reference.

you that they have partnered with various organizations,

My clients are pleased to inform
ore sustainable measures of waste

including Bisleri, Attero, Goonj, Jacob Farms, etc., to expl
reduction, management and disposal. Our clients are eag
you, the local administration and other residents of the area,

that workable solutions can be

Mmanagement, at the time of the meeting.

Our clients would therefore be grateful, if a meeting could be convened and invitations be
extended to (a) representatives of all the bulk waste generators in the area; (b) representatives
of smaller households and establishments; (c) the local MLA, Mr. S.S. Balaji; (d)
representatives of the Thazhambur Village Panchayat; and (e) representatives of the Tamil
Nadu Pollution Control Board; and any other local authorities/ stakeholders whose presence
you may require. Proceedings of the meeting and our discussions could be minuted and

presented to the Hon’ble NGT. _

The residents of Thazhambur are awaiting your cooperation and are always ready to support
you in bringing out a change in the system of waste Mmanagement in the Thalambur area,

Sincerely,

Ashwini Vaidialingam

Ce:

Panchayat Secretary,



Thazhambur Village Panchayat,

Panchayat Office, Thazhambur Main Road,
Thazhambur, Chengalpattu — 600 130.
bdotpr.tnkpm(@nic.in;

Ph. No. 9840769425; 7402606072

The Chairman,

Tamil Nadu Pollution Control Board,
No.76, Anna Salai, Guindy,

Chennai, Tamil Nadu - 600 032.
tnpcb-chn@gov.in;

Ph. No. - 044 2235 3076

S EEL x.’.?cul.ut.:tmw,!:-‘ UL ﬁi

e
ka0 00 Cash)
* Track on w.india

U e eesiiy dear

e

© {rack o8 . indianost 00

46

!

. RT0A762030ATH TURsRIRGDATAIEAN

Rl LLYDS ESTATE 8.0 THIILE

Courder t-%n:i&i!ﬂi‘;%ﬁl‘?;b’%s?? '

ToiTHE DT.CHLLECTER

PHaA0301 . Chenaaloatll 3]

Froms ASHUTHL FOURDATIOH o

ST0AAH0RNEIN TVRaB2RA06TERNEE
L LLODS ESTATE 5.0 <6008
ater Hosl 15/11/2022. 10577
ThTHE CHATRHARLTIRCE

P A0003E- pyindy Industrial Fatate 88
Frm:mmifiﬂjﬂﬁmmﬂ_ - '

STrack on wdd jasnsts

RT0A042031RIH TRERANETEREIE -
. LLOYDE ESTATE 8.0 800010 0
conter Horl 15/AL/20E2 8T

pIN:&00130, Thazastur
Fron:AEHHTHT VATD A THGAR

50, 00(EaERY

Diat {EIPAAARERY Hpar Tt



47

Anvexors —p

Office: No. 7, Sri Ram Dham, Jagadambal

Ashwini Vaidialingam
g Colony 2nd Street, Royapettah, Chennai -
600014.

Advocate
Chamber: No. 39, Law Chambers,
' High Court Madras, Chennai — 600104,
Mobile: 9585688571
Email: ashwini.vaidialingam@gmail.com

14, June, 2022

TO, v : /..' o

The District Collector,
Chengalpattu District,
Collector Office, Gst Road,
Chengalpattu — 603 001. % Gindy Tndustrial Esfate 5.0
Collr-cpt@nic.in; . A ASHUINT VAL A 15 1 '

. . B :
Ph. No. 044-27427412 S Wl T

: o o fete28.00iMash)

£
=

i}

Sovaing
¥ fiasks, Stay Safay

Panchayat Secretary, e e L
Thazhambur Village Panchayat, / < :
Panchayat Office, Thazhambur Main Road,
Thazhambur, Chengalpattu — 600 130.

bdotgr.tnkgm@nic.in;

Ph. No. 9840769425; 7402606072 f o
I
{

USRI WRegmRATTr

R L1013 ESTATE 5.0 400010
7 . Cauntar # ' 17
. Toshii A :

Frrm2ASHTH
 Hte2ans
At R3S 00{Tash)

The Chairman,
Tamil Nadu Pollution Control Board, /

No.76, Anna Salai, Guindy,
Chennai, Tamil Nady — 600 032,
tnpeb-chn@gov.in;

Ph. No. - 044 2235 3076

Dear Sirs,

Subject: Requesting a meeting for the discussion of workable measures for waste
management as per the orders of the Hon’ble National Green Tribunal dated
13.05.2022 in OA No. 133 0£ 2021 (82).

Ref: Order of the Hon’ble National Green Tribunal in 0.A. No.133 of 2021 (SZ) dated

13.05.2022.

1. T write to you on behalf of my clients, Arihant Heirloom Flat Owners Association and
Adroit Thazhambur Apartment Owners Association (my “Clients™), both of which are



Yours Sincerely,

Ashwini Vaidialingam

. Noting the incessant pollution in and around the Lake, my clients intervened and were
impleaded as party respondents in O.A. No.133 of 2021 (8Z), wherein the Hon’ble
National Green Tribunal (“NGT”), Chennai had taken suo-motu cognizance of the
dumping of waste around the Lake. You are also impleaded as parties in this case.

. As you ate aware, the crux of this matter revolves around the Management of waste that
is currently being dumped around the Lake. Therefore, the Tribunal had directed You,
the District Collector, in its order dated 22.09.2021 to file your independent report
regarding implementation of Solid Waste Management Rules, 2016 (“SWM Rules”) and
the steps you have taken in this regard. Another direction was given to You, via the same
order to shift the dumpyard to a different place, as contemplated under the SWM Rules.

Thereafter, as you are also aware, when the matter was taken up for hearing on
13.05.2022, the Hon’ble NGT was pleased to direct the District Collector, the Pollution
Control Board, as well as my Client to give their appropriate suggestions and provide
workable measures for waste management. :

. My Clients have always been very proactive in taking measures {0 tackle the issue of
dumping of garbage. They have started segregation of waste at each apartment, and carry
out the disposal via a private contractor. My Clients have also taken steps to collaborate
with the local administration and local authorities. They have been in talks with the local
M.L.A. Mr. S.S. Balaji, who has brought the issue to the attention of the Legislative
Assembly. They have also donated large waste disposal bins to the Thazambur Panchayat
and have assisted the Panchayat in collecting taxes from the local residents.

. Presently, in compliance with the Tribunal's order dated 13.05.2022, and in recognition
of the complicated nature of this issue involving a multiplicity of stakeholders, my
Clients are reaching out to you for a meeting so as to arrive at possible measures to
* dispose of the waste generated in the District, and to identify alternate sites for garbage
disposal. You were also directed to set up & committee, including us, t0 arrive at a
proposal which may be presented to the Hon’ble Tribunal at the next date of hearing, i.¢.,

25.07.2022.

. The residents of Thazhambur are awaiting your cooperation and are always teady to
support you in bringing out a change in the system of solid waste management in the

Thazhambur area.
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Av‘cNEzQumE >

Tei

freee DEstrict Callector
Chengakpattu Gfstrice

Hespacted Sir,

My humble Greetings,

I First and Faremost thank your far all the administrative measuras that
e exercised by you aee pesuinely in public interest and have attracted

pellic appreciation as well,

I am sure you are well awars of the protilems of Thazhambur Panchayat with
regard to the Salid and [ iquid Waste Managenent [gsues. The residant
associations came in touch with me and sought & meeting with me  in my
capacity as the Publlc Representative - MLA. Accordingly a soeting with
all the resident welfare associatbon representatives was oeganbsed on

15, B6. 2023,

an sumning up thelr issues and the possible actions

On hearing them I
t these Issues far your kind perusal,

sought o set righ

The most prominent issue axpressed by thea was the issue with régard to
the collectian of thele waste by the so called recycler. There Ls ome and
orly agercy claiming to be autherised by the Government Authorlty. This
sgency s acting uvpon its will %o collect the waste fram the communitias.
The communltiss are left whthout aption that they are all bulk waste
generators and that thelr waste can be colleetod only by theso recyctors
and never by the lacal hody, This recycler 13 colblacting the wiste and
disposing it at will. The agency ks acting asgainst its assurance and
collectimg only tha portion of the segregated waste that's worth Fatching
thes monetary value, And an stejee Insistence they happen to dispose the
rest af th segregated waste in the vicinity in pestricted areas like

water bodies, reserve forest srea etc., This has made the ¢ozmunity
residents bolng unduly charged of endangering the srvirgament . Hemce Ly
must be strictly ensured that the present recycler hereafter segrogatas
and dispuses the waste as pee the stipulated narms, Further it would be
well appreciated and most praferred if sore recyclers are identified and

motified,

Thare Ls no proper mechanisw to callect Al dispose the 8o Medical Waste
generate, A designated hio medical waste handler must be engaged to
collect from the cammundty tiving areas.

Anothier mgjor Lssus Lg that though thegse recyclers or waste haedlors are

Ray to maintaln good environment and evan when the waste generating
comnunity are responsible snough that they keep the waste segrepated, many
a times the waste collectars are Ercegular and their response 1s
Lerosponsible, There must be & deslbgnated authority From the Sovermmoat
autharlty side whose autharity is ts enfarce the duty Liability of the
waste hamdlker and who can also if bhe cammunity Living peoplew err in

wasts hamdling,

The refjected waste that has to he duly callected by the Lacal body has
alse turmed an {ssug. The focal body are sxpressing that they dont have

enough waste callecting vehicles,

L eoquest You Ste to look Into these {ssues nd set right at the ecarliest,
At his lnstance I would like to seek Your dus tnitiation and summoning of

Fatgsseiinatif WQowiniseciarittar_lrigrdly_rain. PRpsitsyad_snd k- ORmalinge Sunthprssod da57 { kvigw uesida isigas =

E2B22, 11.09 Pk Saniel st Lagiatd WWasle banagemant issnay
& meetlog with the bulk waste generators, waste bandlep
typos of wasts o oy constituency I phased/ eone wige
Yourselves in the Presenco 0F the Membar af tegistative

afracyclers af all
Prssided by
Asgserbly,

L once again thank ang appreciate all vour offares sir.

Manking You
With respect and Fepards

F.e.Babajl goE. 1M, :

Mealior OF taplslative Assembily - Thiruporye
i pislative Committee For Public
GOVT. Advisory Co tvae Far Cowid Control
UF tocal Plasning Suthority | Chengalpattd Oistricr

Undertakings
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From

To

The District Collector A 1)Senior Offi

Chengalpattu : A Tamil Nad

Sub:

Ref:

ﬁ’ lutlon Control Board

lﬁ\gj:lecuuve Offcer,
Thiryporur Town Panchayat

R.C.N0.12965/2021/L1 dated. 22.06.2022

Suit - National Green Tribunal (SZ) - O.A.No.133 of 2021-Suo -
with O.A.No.113 of 2021 (SZ) — Suo Motu based on news item
in “Dumping of garbage in Thalambur Lake removing Locals
write to District Collector” News paper report published in
“Times ~of India” Chennai Edition dated.27.04.2021,
Implementation” of Tribuhal order "and Solid Waste’
Management Rule -2016 - regardmg

1.The Honorable Natlonal Green Tribunal Order
date : 21.05.2021 & 22.09.2021
2.The Letter Received from Ashwini Vaidialingam Advocate
Dt: 09.10.2021 & 14.06.2022. ‘
3.This office Letter No L1/12965/2021/L1 dt 07.12.2021,

*hkkkk

I invite kind attentlon to the reference c1ted

In the reference. 1st cited, above Hon'ble ’\Iatlonal Greeq ;rlbhmal {South
Zone) Chennai, by it.order dt: 22.09.2021, 0:ANo. 133 of 2021 (SZ) with
0.A.No. 13 of 2021 (SZ) has direct the Tamil Nadu Pollution control Board
(TNPCB), Block development officer Thiruporur,” Director of Rural development :

& Panchayat Raj to implement and comply the order.

The Hon’ble National Green Tribunal order communicated to the senior
officer Tamil Nadu Pollution Control Board (TNPCB), Block Development Officer
Thiruporur, Executive Officer Thiruporur Town Panchayat and Assist Director
(VP} Chengalpattu vide in the reference 3w cited and instructed to
implementation of order and report, sent to this.office within a fortnight. Still,
compliance report yet to be submitted. Hence report must be sent to thls -office

thb out delay: Above.- 3asc-*1e:;t hearziug dt:2 07 ’)042 S M\A’VV

Copy to

For District Collector

Chengalpattu

£

l.Assisg}Dﬁector, (Village Panchayat)

Chengalpattu

9.Thiru.Ashwini Vaidialingam

{Advocate)

No.39.Law Chambers, .
High Court Madras,
Chennai -600 104
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AnNEX URE - &

From ‘ To
The District Collector 1.Block Development Officer,
Chengalpattu " Thiruporur. :

2.Panchayat Secretary,

Thazhambur Viﬂage Panchayat,
~ Panchayat Office, Thazhambur
. Main Road,Thaz‘hambur,

Chengalpattu -600 130

R.C. 12065/2021/L1, Dt. _07.12.2021

Sub; Suit - National Green Tribunal (SZ) - O.A.No.113 0of 2021
-SUO MOTU - Based on the news item in "Times of
India" Chennaj Edition dated 27.04.2021 - "‘Dumping of
garbage in Thazhambur Lake removing dumping garbage
is need - Dispose - Implementation of Tribunal Order
and Solid Waste Management Rule 2016- reg

Ref: 1.The Honn'ble National Green Tribunal Order,

date:21.05.2021 :
2. The Honn'ble National Green Tribunal Order,

date:22.09.2021 A
3.Letter Received from Ashwinj Vaidialingam Advocate

Dt.09.10.2021
4. Letter Received from Ashwini Vaidialingam

Advocate Dt.10.10.2021

Fkkkk

I invite kind attention to the reference cited.

Zone) Chennai, by its order dt.22.09.202] in 0.A.No.113 of 2021 has
directed the Block Development Officer, Thiruporur and Town Panchayat

In the reference 2nd cited, the Hon'ble National Green Tribunal (South

Thazharibur to implemented and comply the order as ekhorted below:

2.The Hon'ble National Green Tribunal (South Zone) in Respect of

0.A.No.113 of 2021 taken up as Suo Motu based on the newspaper report
India Newspaper Chennai Edition,

published in the Times of
"Dumping of Garbage in Thazhambur

dated:27 -04.2021 under the caption
Lake: Local write to District Collector The Hon'ble National Green Tribunal



(NGT) , Southern Zone(SZ) Chennai has taken up suo. motu based on the .

newspaper report published in the Times of India, Chennai edition
. dated:27.04.2021 under the caption "dumping of garbage in Thazhambur
Lake: Locals writ to District Collector" vide 0.A.No.113 of 2021. The Hon'ble
NGT (SZ) in its order dated 21.05.2021 in original Application No.113 of
2021 has stated the following :

In order to ascertam the genumeness of the allegatmn made in the
newspaper report we feel 1t appropnate ‘to: appomt a Jomt Committee
comprising of 1) The District Collector Chengalpattu District or a Senior

Officer not below the rank of Revenue Divisional Officer / Sub Divisional
.. Magistrate as deputed by the District Collector, 2) The Superintending
Engineer of Public Works Department & Water Resources Organization who
is in charge of that area and 3) Senior Officer from the Tamil Nadu Pollution

Control Board deputed by its Chairman to inspect the area in question and

submit a factual as well as action taken report, if there is any violation.

. found.

3.In this regard, the Joint Committee submitted the report on
24.07.2021 ultimately it was taken up on 22.09.2021 and passed the

following orders.

"12.The District Collector, Chengalpattu and the concerned local body
are directed to file their independentwreport. regarding the implementation of
the Solid Waste Management Rules, 2016 within their jurisdiction and what
dre the steps taken by them for implementation of the same and if there is
any gap, they are directed to ‘take: further steps in consultation with the higher

officials, if there is any infrastructure or other support is requzred

13.The Block Development Officer, Thiruporur, Director of Rural
Development and Panchayat Raj are directed to look into the issue and
provide necessary support, both financial and technical, for the purpose of
implementing the Solid Waste Management Rules, 2016 in their panchayat in

an effective manner to avoid fuﬁher complaints being recezved
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on record your non-
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14.The committee as well as the. Tamil Nadu Pollution, Control Board are

directed to consider the objection raised by the respondehts 9& 10in the their

reply statement and if the allegations are correct, they are directed to take

appropriate steps to prevent the same in future.

15.The Dzstrzct Collector is directed to take steps to shift the dump yard
to a different blace as contemplated under the Solid Waste Management
Rules,l 2016 Aandv d_z’sposal of the waste in q sciéntiﬁc manner as provided
therein instead of dumping the same in q particular place for g period of

month, or so and thereafter, removing the same to dump yard,

te take Asteps irn this regard,

16.The Pollution Conrtrol Board is directed
actiqﬁ as

apart from the District Collector lookz'ng into t/rfz_er" fésue taking
provided under Rule 12 of the Solid Waste Management Rules, 2016,"

4. In this regard a pre contempt notice received from one Ms.Ashwini

Vaidialingam, Advocate dated:10.11.2021 she stated these as follows:-

By way of order dated 22.09.2021 in O.A.No.113 of 2021 (SZ) the
Hoﬁ'ble NGT had inter alia directed the District Collector, Chengalpattu to B
take steps to- shift the dump yard from its pfesent location(fi.e., in Survey
Nos.80/6, 80/5 and 80/4) to different place and ensure disposal of £ﬁe

waste in a scientific manner in accordance with the Solid ‘Waste

Management Rules,2016.

As you failed to teke any steps to comply with order dated 22.09.2021,

on behalf of my clients, I had issued letter dated 09.10.2021 (enclosing

- compliance) calling upon you

photographs / video demonstrating your non
021. My clients had thereafter

to forthwith comply with order dated 22.09.2
also filed an Affidavit dated 26.10.2021 in O.A.No.113 of 2021 (SZ) placing
compliance with order dated 22.09.2021. .- e

Despite the above, you have continued to fail to comply with order
dated 22.09.2021. Till date, the District Colléctor, Chengalpattu has not
taken any steps to relocated the dumpyard or ensure disposal of the waste

in a scientific manner in accordance with the Solid Waste Management

Rules, 2016. Even more egregiously, the Thazambur Village Panchayat has



recently been dumping large quantities of solid waste at the very same
locatlon Photographs of the recent dumping in the same location are
enclosed herewith as Annexure A. With the onset of monsoon, on account of
' the heavy and continuous rain in the area, the large quantities of waste
dumped in the area by the Thazhambur V111age panchayat has started
washing into, and polluting, the Lake.

Your actions constitute grosé contempt of ‘the Hon’ble NGT’s order

dated 22.09.2021. In the circumstances, I call upon you to forthwith:

a) Cease the dumpmg of waste on the banks of the Thazhambur Lake,
in Survey Nos. 80/4, 80/5 and 80 /6 immediately and permanently

b) Clear the existing waste on the Western side of the Thazhambur
Lake, shift the dumpyard to a different location and ensure
disposal of the waste in a scientific manner in accordance with vthe

Solid Waste Management Rules, 20 16.

S.In the event you fail to so- act, my- clients may be compelled to take
appropriate legal action, mcludmg by 1nst1tut1ng contempt proceedmgs in

the Hon’ble Natlonal Green Tribunal, against you.

The order copy of the Hon’ble National Green Tribunal cited is

enclosed for implementation and a report shall be sent to this office within a

1.Assistant Engineer
(PWD) WRO Departmendt,
Chengalpattu.

fortnight.
Yours faithfully
1 1212
For District Collector
Chengalpattu ~
Copy to ' ' , :

2.Assistant Director, (VP)
Chengalpattu
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Item No. 05:

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

(Through Video Conference)

Original Application No. 133 of 2021 ( S7)
With
Original Application No. 113 of 2021 (SZ) &
LA. No. 58 of 2022(SZ)

IN THE MATTER OF:
Suo Mote -“VCK lead - joins chorus against
illegal dumpmg of medlcal waste”

o And
The Chief Seér‘éfar} to Govt of Tamil Nadu and Ors. .
. J ,.,..ReSipyor,id;ent(s)
With Trlbunal on 1ts own motion SUO MOTU '
Based on the news item published in The Times
of India Newspaper Chenna1 edition Under the

Caption ”Dumpmg of ; garbage in Thalambur
Lake: Local erte to Dlstrlct Collector T

The Principal Secretai'y.fe Govt. PWD and Ors,
....Respondent(s)

Date of hearing: 17.10.2022.

CORAM:
HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYAN A, JUDICIAL MEMBER

HON’BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER
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0.A. No.133 of 2021 (SZ)

For Applicant(s): Suo Motu by Court

For Respondent(s): Dr. D. Shanmuganathan for R1 to R7, R9, R10
Mr. Sai Sathya Jith for R8

0.A. No.113 of 2021 (SZ)

For Applicant(s): Suo Motu by Court

For Respondent(s): Dr. D. Shanmuganathan for R1 to R3, R5
Mr. Sai Sathya Jith for R4
: ?-,','_'.M/ s. Bhargavi Kannan for R9, R10. /L. A

ORDER

1. Pursuant to the last order dated 13.05.2022, looking at Whether any
progress was made, it is the report of the Block Development Offlcer,

Thlruporur Panchayat Union Who was stated that the garbage: -Wh1ch

was Wdumped in’ Survey No.80/ 4. in Thazhambur Vﬂlage hayat

;,j e

have be nf fully removed and shlfted to Kolathur dumpmg yard in
Kattankolathur Block '

- 2. However, th1s is opposed by the learned counsel for the State Pollution
Control Board stating fhat there is nothmg wrong in shifting the
dumping yard, unless the garbage is segregated and moved to a micro
compost yard earmarked for this purpose and the recyclable waste to be

segregated and sent to the Resource Recycling Facility.

Page 2 of 4
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3. The report of the Block Development Officer further states that
estimated worth of Rs.28,64,000/- for Micro Composing Centre with a
capacity of 2.0 Metric Tonnes and another scheme of Rs.36,00,000/- for
Plastic Waste Management Unit, for which, administrative sanction has
been accorded by the District Collector through his Proceedings dated

25.08.2021. Pursuant to the same, the above schemes are already

initiated in Survey No.143,

4. Though the learned counsel for the State Pollution Control Board states
that show cause notrces have been issued to the v1olators under Section

19A of the Env1ronmental (Protection) Act, 1986 and Sectlon 17 (1) of

the Env1ronmental (Protection) Act, 1986 agamst the Block

Development Ofﬁcer Thiruporur Panchayat Union for not complylng

with the Solid Waste Management Rules, 2016, the outcome of Wthh is

not known

5. The. Apartment Welfare Assoc1atlon Who sought to 1mplead themselves

in the proceedmg isyet to filea report on the d1rect10n lssued to them in

the last order namely, to have a meetmg with the D1str1ct Collector and
find out an alternate s1te and streamlme the dumpmg of garbage after

segregatmg the same at source. There is no permanent solut10n arrived
at in this case, as the Apartment Welfare Assoc1atron stated that the
sewerage water which is treated is used for gardening and the

untreated one is being removed through the private tankers.

It is not known where the private tankers are emptying the sewerage
water, as it has been repeatedly insisted that the sewerage tankers

should register themselves either with the CMWSSB or with TWAD
Board with GPS fitted in the vehicles.
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7. Unfortunately, the meeting which was directed to be conducted by the
District Collector along with the local authorities had not happened.
The DTCP also had not filed the report as to the measures that they

have taken for this to address the issues. After May, the matter was

listed only today i.e., after four months.

8. With regret, we have to record that despite the longer time given to the

authorities, no concrete plans or proposals have been given by the

authorities.

9. Therefore, we make it clear that before the next hearmg, the authorities
have to céme up with their plan of action after conductmg a joint
meetmg mcludmg the waste generators and file a deta11ed _report,
falhng Wthh we will be constrained to direct the officials mcludmg the
D1str1ct Collector of Chengalpattu to be personally ptlje:sent» bef_org this

Tr1bunal

10. Post the matter 01 28.11.2022.

B 1 St ]ustlce Pushpa Sathyanarayana, M

Sd/-
Dr. Satyagopal Korlapati, EM

O.A. No.133 of 2021 (SZ)
O.A. No.113 of 2021 (SZ) &
LA. No.58 of 2022(SZ)

17t October, 2022. AD.
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To,

Arihant Heirloom Aparment,

Thalambur Chennai-60013¢

Sub:- Appreciation letter for E-waste collection from society

Dear society members,

We are pleased to inform you that we have successfully conducted e-waste collection drive on
March 27, 2022, at Arihant Heirloom Apartment,

Attero Recycling has picked 225.6 Kgs of -

waste from the apartment. All the materials have
been processed in an environment friendly

manner.

We thank and appreciate all the society members who participated in the program.

This was our first collection drive at your society, hope to conduct many mare in future,

Thanks & Regards

Attero Recycling Pvt. Ltd
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gf Gmat§ » Anbu Vahini <navahini@gmail.com>

Vote of thanks for the collection camp on 16.10.2022 - Reg

1 message

Noordeen H <noordeen@goonj.org> Mon, Nov 14, 2022 at 1:12 PM

To: navahini@gmail.com
Dear Society members of Arihant Heirloom Apartment,

Hope my email finds you well..
A big thank you for associating with Goonj by organising & making a successful collection drive in the Arihant Heirloom

Apartment, Thalambur Road, Chennai on the date 16.10.2022. Not considering the pandemic a deterrent, you came out of the
safety net of your homes, with all health/safety measures in place, and made the collection camps possible. The materials received
was about 700 Kgs. i

Goonj conveys its deepest gratitude to you for making extraordinary efforts and choosing to stand with the people of this country in
these trying times. :

We hope to work with you more, throughout the year. So, be ready to hear from us often :)

Also, sharing our latest ground reports in the attachment that you may share with the contributors.

Have a look at our latest ground report in the attachment, Here - Dignity diaries
Best Regards,

Noor Deen H

9551044786

Team GOONJ..

{:- 011-41401216(Head Office)

t:- 044-49533991/9354937428(Chennai)

Reach us at: Facebook | Website | Address
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From:

P. Poomagal devi,
Local Development Officer (G.O)
Thiruporur.

62

To:

1. The President,
Thazhambur Village.

2. Tamil Nadu Pollution
Control Board,

No. 76, Anna Salai,
Guindy, Chennai -32.

3. Arihant Heirloom Flat
Owners Association,
Thazhambur.

Na. Ka. No. 3311/2019/Aa2 dated .11.2022

Subject- National Green Tribunal - Chengalpattu District

View -

Tiruporur Panchayat Union - Thazhambur
Panchayat — National Green Tribunal Petition No.
0.A.133/2021 and 113/2021 — in respect of Order
issued on 17.10.2022 - regarding taking of action.

1. National Green Tribunal Case No. 0.A.133/2021
and 113/2021

2. The reply statement submitted by Regional
Development Officer (G.0), Tiruporur on
23.07.2022.

3. National Green Tribunal Case No. 0.A.133/2021
and order dated 17.10.2021 of 113/2021.

4. District Collector's Na. Ka. N0.12965/ 2021/L1,
dated 18.11.2022.

Case No. O0.A.133/2021 and 113/2021 has been filed in the National Green Tribunal

against dumping of garbages in Survey No. 80/4 of Thazhambur Panchayat, Tiruporur

Panchayat Union Chengalpattu District, and for effective implementation of solid waste
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management plan in Thazhambur Panchayat. (Suo Motu Based on the News item Published
in The Times of India Newspaper, Chennai Edition Dated 27.04.2021).

In this regard, in the order of the National Green Tribunal on 17.10.2022 (paragraph
no. 7) seen in view 3, it was informed that the District Collector did not hold a meeting with
the Resident’s Welfare Association and the panchayat administration, and the District
Collector was told to prepare and submit an appropriate action plan in this regard and the case
was adjourned to 28.11.2022.

Therefore, regarding the above case, it is requested that the District Collector will
conduct a meeting with the Residents' Welfare Association and the Panchayat Administration
and the same will be held at The District Collector's office, Chengalpattu District on
24.11.2022 at 5.00 pm. Kindly attend the meeting without fail.

-Sd-

District Development Officer (G.O)
Tiruporur

Copy - Ms. Ashwini Vaidyalingam, Advocate, No.1. Jagadambal Colony 2nd Street,
Royappettah, Chennai-14
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ANNEXURE 12

jacob &klooster
farms

14/11/2022
To
Arihant Heirloom Apartment

Thalambur

Chennai — 600130

Sub: Appreciation letter for vegetable and fruit cut waste collection from your apartment
Dear Society members,

We are pleased to inform you that we are collecting vegetable and fruit cut waste from your
apartment from 12" May 2021 to date on a daily basis to feed our poultry in the farm. We have
collected about 200/7 kgs average on a monthly/ daily basis.

We appreciate the society and residents for the support

Regards

V

Shammy Jacob

Jacob and Klooster Farms
1/300 MK Stalin Road,
Thalambur

Chennai 600130

72
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ANNEXURE 13

To,
Arihant Heirloom Aparment,

Thalambur Chennai-600130

Sub:- Appreciation letter for E-waste collection from society

Dear society members,
We are pleased to inform you that we have successfully conducted e-waste collection drive on
March 27, 2022, at Arihant Heirloom Apartment.

Attero Recycling has picked 225.6 Kgs of E-waste from the apartment. All the materials have
been processed in an environment friendly manner.

We thank and appreciate all the society members who participated in the program.

This was our first collection drive at your society, hope to conduct many more in future.

Thanks & Regards

Attero Recycling Pvt. Ltd

D.248001 Toll-Free: 1800 102 9882 Wewww.attero.in

sARASWATl PRESS GREEN PARK, DEHRADUN, UTTRAKHAN

. REGD. OFF.:2, Clo : .
‘ . CIN U28931UR2008PTC032573
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ANNEXURE 16

ATTER®

E-Waste Collection Drive

Help us to reduce E-Waste &
keep the planet greener

Visit our camp on
18th Dec-22, Sunday

10:00 am to 4:30 pm

Arihant Heirloom
Apartments, Chennai

- - . -
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CHENNAI METTEX LAB PRIVATE LIMITED

Jothi Complex, 83, M.K.N. Road, Guindy, Chennai - 600 032.
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TEST REPORT
Page No. 1of 1
ISSUED TO : M/s.Arihant Heirloom Flat Owners Association, T.C Date 26.05.2022
C/O Arihant Heirloom Flats,
Thalambur (Near Navalur, Via OMR), T.CNo CML/22-23/11724
Chennai - 600 130.
Date Of Receipt 19.05.2022
Cust. Ref: SRF Dated : 19.05.2022 Commenced Orn  : 19.05.2022
Lab No 2311736 Completed On : 25.05.2022
Sample Description :STP Water.
(as stated by customer)
s TNPCB
| ) Test Parameters Protocol Results Tolerance Limit
No. for Sewage
Discipline : Chemical Group : Pollution & Environment
01 | pHat25°C 1S:3025 Part 11-1983 (Reaff:2017) 7.52 55t09.0
02 Total Suspended Solids 1S:3025 Part 17-1984 (Reatf:2017) 26 mg/l 30 mg/l
03 BOD @ 27°C for 3 days 1S:3025 Part 44-1993 (Reaff.2019) 14 mgl/l 20 mgfl
04 | COD 1S:3025 Part 58-2006 (Reaff: 2017) 78 mg/l -
05 Total Dissolved Solids 1S 3025 Part 16 -1984 (Reaff.2017) 872 mgl/l -

End of Report
For Chennai Mettex Lab Private Limited

eviewed & Authorized by

~ B, KAVITHA
Technical Manager

NOTE: Any unauthorized alteration, forgery or falsification of the content or appearance of this document is unlawful and offenders will be liable for legal action. Unless
otherwise stated the submitted results in this test report refer only to the sample(s) tested and such samplefs) are retained for 15 days only from the completion date of
lesting ., except in case of regulatory samples. which will be retained for a specific period as per statutory requirement: while perishable & environmental testing related
remnant samples will be discarded consequent upon completion of testing. Samples are not drawn by us unless otherwise stated. This document cannot be reproduced
Except in full, without prior written approval of the laboratory. This report is for the exclusive use of Chennai Mettex Lab’s customer. and is provided in accordance with

the agreement between Chennai Mettex Lab and its Customer.
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HKYV WATER SOLUTION

No.4/182, RM Veerappan Street, Perumbakkam Chennai-600100,
Cell: 7904465650 Email ID: kalai2050@gmail.com

TEST REPORT

Test Report No: HKV/Arihant/09/2022-23 Date: 01.11.2022

SAMPLE SUBMITTED BY THE CUSTOMER AND IDENTIFIED AS : TREATED SEWAGE WATER.

CUSTOMER NAME AND ADDRESS : Arihant Heirloom Apartments,
Thalambur,
Chennai.
SAMPLE DESCRIPTION : Treated sewage water.
SAMPLE QUANTITY : 1Litres
PACKING : Received in 1Litre plastic Bottle.
SAMPLE RECEIVED ON : 20.10.2022
ANALYSIS STARTED ON : 21.10.2022
ANALYSIS COMPLETED ON :28.10.2022
Tests Test Method Results TNPCB limits
pH 4500-H+-B APHA 22 nd Edition 2012 7.3 5.5-9.0
Total suspended solids 2540-D- APHA 22 nd Edition 2012 19mg/1 <30 mg/l
BOD 5 days @ 20 deg 5210-B APHA 22 nd Edition 2012 14mg/1 <20 mg/1

***End of Report***

Page1of 1

Note: 1) this tests report relates only to the items tested. 2) This test report shall not be reproduced anywhere except in
full and in same format without the approval of the laboratory. 3) Sample is not drawn by us unless otherwise stated. 4)
Retention period of tested samples is 15 days from the date of issue of test report unless otherwise specified.
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Arihant Heirloom, Chennai

Flat Owners Assoclation

Date: 25-01-2022

Dear Residents,

This is to inform you all that effective 26th January 2022, grocery shop (Bismi Mart) within our
apartment will not issue or deliver carryout plastic bags.

This is part of Arihant’s Green Initiative and the main intention is to encourage residents to bring their
own bags to shop. It was our observation over time, many residents do not carry own bags even for
the shop which is within our apartment building. Another observation is that shopkeeper when they
make door delivery of grocery, deliver it in plastic bags.

Shopkeeper would continue to offer alternate bags like cotton bags of different sizes of minimum
value if residents still wanted to purchase one from the shop.

Please make sure to always bring a cotton or reusable bag when shopping. Let us motivate ourselves
in the journey to mitigate plastic pollution.

Arihant is taking this eco-friendly responsibility to the next level and taking this small initiative in its
long journey to promote sustainability

We are hopeful for complete support from all the residents.

EEEEEEE AR .
A GREEN INITIATIVE
BY
ARIHANT HEIRLOOMM FLAT OWNERS”™
ASSOCIATION

BRINNG YOUR
OWN BAG

EFFECTIVE — 26TH JANUARY 2022

BISMI MART (GROCERY SHOP)
To
STOP ISSUE CARRYOUT PLASTIC BAG TO
SHOPPERS

THA NI YOuU IN ADWVANCE

Regards,
Green Team
AHFOA
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NO Plastic Bag @ Arihant
Heirloom

Dear Residents,

This is to inform you all that effective 26th
January 2022, grocery shop (Bismi Mart) within
our apartment will not issue or deliver carryout
plastic bags.

This is part of Arihant’s Green Initiative and the
main intention is to encourage residents to
bring their own bags to shop. It was our
observation over time, many residents do not
carry own bags even for the shop which is
within our apartment building. Another
observation is that shopkeeper when they
make door delivery of grocery, deliveritin
plastic bags.

Shopkeeper would continue to offer alternate
bags like cotton bags of different sizes of
minimum value if residents still wanted to
purchase one from the shop.



A GREEN INITIATIVE
BY

ARIHANT HEIRLOOM FLAT OWNERS'
ASSOCIATION

BRING YOUR
OWN BAG

EFFECTIVE - 26TH JANUARY 2022

i 0 BISMI MART (GROCERY SHOP)

TO
WM STOP ISSUE CARRYOUT PLASTIC BAG TO
\ SHOPPERS

THANK YOU IN ADVANCE
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Please make sure to always bring a cotton or

reusable bag when shopping. Let us motivate
ourselves in the journey to mitigate plastic
pollution.

Arihant is taking this eco-friendly responsibility
to the next level and taking this small initiative
in its long journey to promote sustainability

We are hopeful for complete support from all
the residents.

Regards,
Green Team
AHFOA

. BRING YOUR
. OWN BAG

SHOPPERS




A GREEN INITIATIVE 1

BY

ARIHANT HEIRLOOM FLAT OWNERS'
ASSOCIATION

BISMI MART (GROCERY SHOP)
T0
STOP ISSUE CARRYOUT PLASTIC BAG TO
SHOPPERS

/ THANK YOU IN ADVANCE
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5 Arihant Heirloom, Chennai

Flat Owners Association

16-Sep-22,

Thalambur, Chennai

Dry waste collection on daily basis starting from 22" September 2022

Dear Residents,

As a community we have embarked the Waste Segregation in March 2022 and yielded
wonderful results in last 6 Months

= Recycled 0.75 Tons of Plastic

= Recycled 0.5 Tons of E-waste

= Donated 3 Truckloads of Clothes, Luggage, Toys etc to Goonj (Non-Profit Org)
= Planted 1000+ Palm trees around the Thalambur Lake

= Stopped issuing plastic bags in Store

To make the Dry Waste segregation even more effective we are planning to have the Dry Waste
(Plastics and Card boards) collected by House Keeping Staff on a daily basis from every
apartment starting from September 2022.

Door to Door Dry Waste collection drive starting 22" September 2022
Our house keeping staff will collect Dry Waste from door to door starting 22" Sep 2022
What goes into Dry waste collection

1. Hard plastics (bottles, food container — Swiggy, Zomato etc, other hard plastics)
2. Soft plastics (milk packet, oil packet and other flexible plastics)
3. Cardboard boxes (boxes from Amazon, Flipkart etc)

4. Small Glass/Metal objects if any

Residents are requested to support the dry waste collection initiative by adopting these
Do’s and Don’t

Do’s ‘/

1. Plastics must be cleaned before handing over
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2. No food residue, leftovers should be in the items

3. Milk, Oil packets should be fully drained

4. Any broken/sharp objects should be wrapped in paper safely to avoid injuries

5. When in doubt ask for clarification, Arihant Green team will be happy to address
6. Dry waste bins will be available for large Cardboard boxes

7. Recycle it all no matter how small
Don’t x

1. Do not throw any items that can be recycled into our regular dustbin

2. Do not give items with leftovers in it

Dry waste bins are still accessible to residents to drop items behind ground floor stairs window.

Please ensure only recyclable items listed above are dropped into it.

House Keeping staff are trained by Justina & team from Bisleri on this initiative. To motivate
and make this initiative successful, the Executive Committee has decided to distribute the Dry
waste recycling proceeds to the House Keeping Staff.

As part of this initiative 2 cloth bags will be distributed to each apartment; one can be used for
storing the dry waste on daily basis and the other is for day to day to grocery shopping and
avoid consuming more plastic bags.

We kindly request all the residents to cooperate and make this initiative successful. We are
looking for more Volunteers; kindly write to arihantheirloom.office@gmail.com

An Initiative by AHFOA Green Team
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L Arihant Heirloom, Chennai
Flat Owners Association
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PAPER AND CARDBOARD GLASS BOTTLES AND JARS
 Rinse_ .
> Yak “rv
A/
EMPTY & RINSE Hand Over
PLASTIC Recyclable waste to
CONTAINERS House Keeping Staff

Sort the waste

RECYCLE IT ALL NO MATTER HOW SMALL

Plastic Covers

Brea' Covers

/

Mllk

Plastic Containers

Curd
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Arihant Heirloom, Chennai

Flat Owners Assocliation

Dear Residents,

AHFOA would like to inform our residents about this significant update taken as part of Go Green
Initiative on segregation of solid waste.

This initiative of solid waste segregation will be implemented in a phased manner. This is much
needed and there is no better time to implement than now. For over two years, AFHOA has had
a series of discussions with various vendors, NGOs, nearby farms and studied other apartments
solid waste segregation for the feasibility and arrived at this suitable method for phased
implementation in our apartment.

Current method — Residents are packing and dropping their collected waste (All waste included)
without segregation in the waste bin on the ground floor of each of the block.

Upcoming Method (Phase |):
Segregation of waste into two steps

Step 1 — Residents should segregate the dry waste/recycle waste at source(home) and will be
dropping in separate bin kept in each block. (Refer below Picture)

Dry Waste/ Recycle Waste

e Paper and cardboard - Cereal boxes, Office paper, Egg cartons, Envelopes, Magazines,
Newspapers, Packing Paper, Phonebooks, Wrapping paper, Shredded Paper

e Plastic Containers - Bottles (leave caps on), Containers, Clamshell containers, Cups,
Glass, Bottles, Jars, Cartons, Milk cartons and juice boxes

e Metal - Aluminium, tin and steel/bi-metal cans, Aluminium foil, Aerosol cans empty and
without pressure, Scrap metal

GO GREEN INITIATIVE BY AHFOA

@ DRY WASTE - RECYCLABLES ONLY®
PAPER AND CARDBOARD GLASS BOTTLES AND JARS
tZzE i@

PLASTIC CONTAINERS

L | ey e Do Not Bag
EMPTY & RINSE m §” Q il -y | Recyclables
CONTAINER | &2 § - ‘

= B§
A ww““’ ¢ &

|No Food. No Kitchen Waste. No Liquids. No Clothes. No E -waste|

e 16 Bins has been provided (1 per block) to handle the Dry waste. A sign board has been
placed on top of these bins
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Step 2 — (Same as current method) Residents are requested to pack organic (wet) waste &
other wastes and drop it at regular bin kept in each block.

Organic Waste (wet waste)

e Bio-Degradable or Perishable: Which includes vegetable waste, animal waste, food
leftovers and remnants

Other Waste (Reject waste)

e Sanitary Napkins, Diapers, Soiled Paper, and Condoms etc

Note:

¢ Residents who wish to continue to segregate vegetable and fruit waste can continue to do
so and drop it in the collection bin kept near west side of community shop (Near A-block).

e Separate arrangements have been made to collect e-waste once in a month with the
support of Attero India.

- Attero’s vehicle will come on a designated day of the month to our apartment for the
complete day to collect the e-waste (Refer below picture for the list of electric and
electronic components and take rate / component or Kg)

- Residents can approach the vendor representative to collect the material from
respective house if the item to be offered is heavy and resident cannot manage it on
their own.

- If the item to be offered are limited and is hand carriable, residents are requested to
deliver it at the vehicle.

www.attero.in
www.cleaneindia.org

AN INIT[ATIVE BY

> ., .
Toxic Metals in Electronics & their Effe

Mercury

Brain damage
Nerve damage ~ ~

Lung cancer
Kidney failure

Liver damage -

Kid d
idney damage house can affect health of your

child if disposed improperly.

' flame retardens
DNA damage ! | o Hormonal Imbalance
& \

Carcinogenrc &

Our attractive pr|c1ng for your non-functioning Electronics that we will pick up*

!\ TVBW Each. L 50 laptop ) Sy I Each - g 800 ‘ Fax machll[e/(omev Kg z10
l TV Color | Each s 250 | ReMQLMQr(uptnﬁlh.) | Each 3 T 550 A Stabi!nef | Kg . z30
| AQLST | e [ =600 Refrigerator (18010350 1tr) | Each | 650 i ups ks 1|l =30
ACLOT Each | 1200 | Refrigerator (@bove3501tr) | Each | <800 ' Keyboard Ks | <10
l}'.D/ LED/ Plasma Each | Z400 ‘ Microwave Each Z 150 Mouse \ Kg z10
| Desktop 7 Each | 7650 | Washmgha\:hineﬁ&(h 2300 | Kitchen Mixer |« 215
| smartphone Each | 2100 | Washing Machine (automatic) | Each | <400 | Other Electronic Waste [k | =10
| Featurephone Each | <40 mcaéding) Each | 7500 ] &;‘:‘D\f:)‘"“ Sheaker,
| Printer Kg z10 Geyser E ' 15




106

Other important points:

» Resident awareness sessions on waste management and segregation will be conducted
in the near future.

» We request the residents to train the house maids/servants to ensure that the Dry waste
is dropped only in the bin designated for that.

» The Dry waste will be recycled by the Waste Management Vendor and the raised funds
will be used for green initiatives.

We would like to request residents who wish to volunteer for this green initiative to get in touch
with Arihant’s Green team by leaving your contact at the AHFOA office.

Upcoming Initiatives for Volunteering

» Engaging children and educating about the importance of solid waste segregation.
» Door-to-door campaign for creating awareness about waste segregation.
» Monitoring the implementation and effectiveness of the on-going initiatives.

We welcome your suggestions and ideas to improve the implementation process and request
your fullest support to us in these green initiatives.

We request all the residents to take this initiative of environmental importance seriously and
support us in this endeavor sincerely. We welcome you to be a part of the Green Team.

Thank You
Sincerely,
Arihant’s Green Team

AHFOA
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GO GREEN INITIA 1Y AHFOA 4

@ DRY WASTE - RECYCLABLES ONLY

| PUPER AND CARDIOAED mmm?
z2sij®
=) |

% g‘ PLASTIC CONTAINERS h“u’ !

Vo | e d g

=80

. i (T

| Mo Food. No Kitchen Waste. No Liguids. No Clothes. No E wa:
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Anbu Vahini <navahini@gmail.com>

M Gmail ANNEXURE 28

Vote of thanks for the collection camp on 16.10.2022 - Reg

1 message

Noordeen H <noordeen@goonj.org> Mon, Nov 14, 2022 at 1:12 PM
To: navahini@gmail.com

Dear Society members of Arihant Heirloom Apartment,

Hope my email finds you well..

A big thank you for associating with Goonj by organising & making a successful collection drive in the Arihant Heirloom
Apartment, Thalambur Road, Chennai on the date 16.10.2022. Not considering the pandemic a deterrent, you came out of the
safety net of your homes, with all health/safety measures in place, and made the collection camps possible. The materials received
was about 700 Kgs.

Goonj conveys its deepest gratitude to you for making extraordinary efforts and choosing to stand with the people of this country in
these trying times.

We hope to work with you more, throughout the year. So, be ready to hear from us often :)

Also, sharing our latest ground reports in the attachment that you may share with the contributors.

Have a look at our latest ground report in the attachment, Here - Dignity diaries
Best Regards,

Noor Deen H

9551044786

Team GOONJ..

t:- 011-41401216(Head Office)

t:- 044-49533991/9354937428(Chennai)
Reach us at: Facebook | Website | Address


https://goonj.org/dignitydiaries/
http://www.facebook.com/goonj.org?fref=ts
http://goonj.org/
https://goonj.org/our-offices/

TAMIL NADU GENERATION & DISTRIBUTION CORPARAION

r—\ (TANGEDCO)
BUREAU OF ENERGY EFFICIENCY (BEE)
&

A2~ 4 TAMILNADU SCIENCE FORUM (TNSF)

Invites you to the
Awareness campaign on Energy saving &
conservation at domestic household level

On
10t July 2022, Sunday ,10 am to 12 pm

At
Arihant Heirloom Apartment’s

Club house
Thalambur, Chennai - 600 130

For registration pl contact : +91 9500054087
Only 50 entries

Only for Arihant Heirloom residents

Today’s ignorance will
bring a dark tomorrow

Let’s Act Now..
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BEFORE SHIFTING OF DUMPYARD

13/05/22 gl AR o A
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BEFORE SHIFTING OF DUMPYARD

AFTER SHIFTING OF DUMPYARD
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ANNEXURE 33

RETURN OF FLORA AND FAUNA
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